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} & Learred counsel for the appl icant
| swmits that the appl icant has passed awaﬁ( in the
S '\,\J\J_,v\’ meantime and as this relates to his promotion °
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during his service career,the petition has become
infruct ous and in view of this, the Original
Application is disposed of for having become
infructwusearned Govt.Advocate,Shri K.C.Mohanty
and Mr .U.B .lohapatra,learned additional standing
FCoungel are present and are heard.Mr.A.K Mishra,

learned counsel for interwvernpr-respondent is present
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